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‘_"' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYCERABAD
|

Date of Orders 7-2-95.
Betweens
G.Sukumaran. .o Applica?t
and ' {
1. Divisional Railway Manager, ‘
S-C-Railway‘ Vi_‘]aYawada- ‘
2. Sr.pivisional Commercial Superintendent,
. S.C.Rly, Vijayawada.
3. Man@Er‘ VQa. .R. SchmY'
Bitragunta.
. Respondents.

For the Applicant: Mr,P.Krishna Reddy, Advocate. |
For the Respondents: Mr.N.V.Ramana, SC for Rlys. |

GORAM: : : L
THE HON'BLE MR.JUSTICE V.NEELADRI RAQ s VICE-CHAIRMAN

THE HON'BLE MR,R.RANGARAJAN s MEMBER(A}AM)
The Tribunal made the following OIdérs-;

1
It is stated for the learned counsel for the

Respondents that inspite of repeated reminders, thg reply statement

was not sent by the Respondents. *

The learned standing counsel has to write xx a D.D.
Letter to DRM of the concerned Division informingkhim that he has -
to take the responsibility if the case is decided!/against the Railways
for want of reply statement, by marking a copy to |the General Manager.

List it on 7-3-95, for reply in the meanwhile,
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1. The Divisional Railway Manager, S.C.Rly, r
Vijayawada. :
\

2. The sr.Divisional Commercial Superintendent,
‘S.C.Rly, Vijayawada. |
3. The Manager, V.R.R. S.C.Rly,
- Bitragunta. : .

4., One copy to Mr.P.Krishna Reddy, aAdvocate, CATiHyd.

5. One copy to Mr.N.V.Ramana, SC for Rlys. CAT.Hgd.
F

pvm |

6. Cne spare copy.
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